NI TEM NO. 46 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Cvil Appeal No(s). 12200/2016
SHRI KRI SHNA SI NGH AND ANR Appel | ant (s)
VERSUS

UNION OF | NDI A AND ORS Respondent ( s)
(with appln. (s) for inpleadnent and office report)
Date : 13/04/2017 This appeal was called on for hearing today.
For Appellant(s) M. Govind Jee, Adv.

M. Ramesh K M shra, Adv.

For Respondent(s) M. Manoj R Sinha, Adv.
M . Raneshwar Prasad CGoyal , Adv.
M. T. V. George, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Ld. Counsel for t he r espondent No. 2 has fail ed to file t he
count er af fidavit wi t hin t he peri od sti pul at ed under t he rul es.
S ervice of notice is conpl ete on t he ot her respondent s but no
has ent er ed appear ance on their behalf.
Ld. Counsel for the appellants and Ld. Counsel for t he

Respondent No. 2 shal | file t he st at enment of case wi t hin t he
statutory period. After expiry of statutory period, list the matter
bef ore the Hon&#39; bl e Court, as per rules.
(M V RAMESH)
Regi strar
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